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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

OA No_1784/2000

New Delhi., this the 30th day of April., 2001

HON'BLE MR_ S-A.T.RIZVI, MEMBER (A)

Shri Shiv Hari Chaube

S / o L a 10 S h r i P. N C l"i a u b s,,
R/o H-No„15 7 6, Sector-5,
RL. K,. Purarri ,,

New 00:1 hi,,

w o r k i n g a s P e o n - c u rn -Helper

in the Depairtment of Culturej,
G o V e r n ni >0 n t o f I n d i a

N a t i o n a 1 M u s e u m,,

3 a n path. New DeIh i
, , Applicant

(By A d V o c a t e :: S li r i H ., K .. C h a 1: u r v e d i )

V E R S U S

Management of"

D e p art m e ii t o f C u 11 u r e,,
Government of India,

N a tie n a 1 M li s e li m,

Janpath,

New Dfslhi

Through the Director General
.,. Respondent

(By Advocates Shri J.:B_ Mudgil, proxy counsel for
S ['1 r i R a j i n d e r N i s c h a 1)

0 R.D._EJi CQRALl

By_S,^A „J.,-_Rizyi j^.^M.ember^X.AX-

hksard tfie learned counsel on either side,. I he

documents plaiced on record have also been seen.

2., The applicant prays for setting aside the

respondents'" order dated 30th August, 2000, by wihich the;

applicant has been transferred to work as Cleaner in the

3ecu r i ty Sect ion „ By an ea r 1 i e r o rde r of 22nd Feb ru a ry ,,

1999, tiie same applicant had been transferred to work as

Peon in the same Security Section., Earlier to this he

was a Cleaner,. His placement as Peon in the Security

jtid
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Section had come in the wake of vacancy caused due to

the promotion of one Shri S„P„ Mehto, Peon to the post,

of Lab,, Attendant_ According to the learned counsel

appearing in support of the OA., Shri S„P. Mehto was at

that point of time working in the Lab,. The applicant,

instead of being posted as Peon in the aforesaid Lab,. ,,

h a s b e e n p o s ted i n the S e c u r i t y 8 e c t i o n _ B y d o i n g s o...

the respondents, according to the learned counsel, have

rn a d e a n a 11 e m p t to d e p r i v e h i i n o f f u 1: u r e s e r v i c e

b.'enefits by way of likely promotion to the post of Lab..

Attendant _

3,. The learned counsel appearing on behalf of the

respondents asserts that the posts of Cleaner, Peon,,

F'arash etc., are all Group dD' posts in the same pay

scale„ These are designated differently depending on

the place of posting and transfer/posting from one unit

to another does not amount to promotion „ Accordingly,,

t. e re i s n o w h i spe r of p rornot i on i n t he re.spon deI'l ts"

order of 22nd February, 1999 whereby the applicant, then

a  Cleaner., was posted as Peon., Similarly, according to

him, there is no whisper of demotion either in the

i rn p LI g n e d order dated 30th August, 2000 w h e r e b y a s

already stated, the applicant, then a Peon, has been

t.ransf er red to wor k as a Cleaner in the Secu ri ty
I

Section ..

4 .. T he Rec r u i tmen t Ru 1 es ( f o r s ho r t RRs) do f i n d

place on record in respect of the post of Lab,,

Attendant.. The same clearly provide that Gallery

Attds.. , Peons and Daftaries with 3 years service, in the
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grade and possessing the qualifications laid down in

column 8 of the RRs are eligible to be considered for

promotion to the post of Lab„ Attendant- No other

Riecruitment Rules have been placed on . record by the

learned counsel to showi as to how the posts of Cleaner,

Peon etc,. are to be filled and the qualifications etc..

\ equii fciu oince Cieanejrs have not been included in the

list of posts, the occupants of which could be promoted

to the post of Lab. Attendant, the learned counsel

appearing on behalf of the applicant submits that the

applicant's posting as Cleaner has the effect . of

eliminating his chance for promotion to the aforesaid

p o s t o f L a b „ A11 e n d a n t „

3. A careful perusaul of the aforesaid RRs

particularly column 8 thereof showis that the same

provides for some amount of experience in Laboratory

work as a pre-requisite for promotion to the post of

Lab. Attendant. The applicant admittedly does not

possess any epei"-ienee in L.ab wiork, for whataver

reason. He is thus not eligible to be considered for

promotion irrespective of wihether he holds the post of a

Peon or a Cleaner. The main grievance raised by the

a p p 1 i c a n t „ t h e r e f o r e, t'l a s . n o f o r c e.

6 1 n s o f a r a s t h e a p p 1 i c a n t' s p o s t i n g a s a

Cleaner or earlier as a Peon is concerned, in the

absence of relevant RRs I am not in a position to

cone 1 u de w In i c h on e i s su pe r i o r to t he ot he r. Moreover „

the impugned orders themselves do not disclose any

promotional aspject insofar as the posting of the



r
(

( 4 J

applicant is concerned- In this view of the matter, I

am inclined to agree with the learned counsel appearing

on behalf of the respondents that the various

designations such as Cleaner, Peon, Farash etc„ are

inter-changeable and carry the same scale of pay. The

applicant continues to be in service and is presently a

C1 eaner in t he sarne pay scale as t hat of a Peon . As an d

when he acquires the requisite experience in Laboratory

work, he will, no doubt, become eligible to be

considered for promotion to the post of Lab. Attendant

and at that point of time the resp>ondents will, no

d o u b t, c o n s i d e r h i s c 1 a i m a 1 o n g w i t h t h e c 1 a :i rn o f t h e

others in accordance with the aforesaid RRs ..

7. In the aforestated circumstances, the OA is

found to be devoid of merit and is accordingly

d i s m i s s e d. iN o c o s t s

(S.A.T. RIZVI)
MEMBER(A)

(pkr)


